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Smt. Jasoda W/0 Shri Moti Lal,
C/0 Phool Chand Sonkar,
H.No.$90, Jamun Mohalla,
Lal Kurti, Meerut Cantt,
(Casual Labourer conferred with Temporary
Status under Respondent No,>)
Applicant
(By Advocate Shri V.P.5. Tvagi)

1. Union of India {Through Secretary)
Ministry of Defence,
South Block, New Delhi-110 001
2. The Adiutant Generail,
AG's Branch 0Orgd4/Civil (b},
Army H.Q. DHQ
P New hi
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3. The Director General,
Supply and Transport (3t - 12)
OMG's Branch, Army Head - Quarters
DHO P.0O. New Delhi
4, The Controller of Defence Accounts {(Army)
Belvadir Compliex,
Meerut Cantt.
9, The Commandant,
40, Supply Coy ASC Type D
Meerut Cantt.
. Respondents
(By Advocate : Shri A. Nischal, proxyv for
Shri Rajinder Nischal)
O RDER (ORAL)
Heard the parties
2 The applicant and other similarly situated

DOP&T Scheme dated 10.9.1993 The claim of the applicant
nas been relected ifor want of necessary minimum
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3 Learned counsel for the appiicant referred to
clause 8 of the DOP&T's OM dated 10.9%.1993 According to
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4, In the light of the above, the OA 1is disposed of
with a direction to the respondents that immediately on
availability of vacancy of a Group D' post, the case of
the applicant for regularisation will bhe considered as
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{Shanker Raju}
Member {J)





